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MATTERS UNDER RULE 377

- (1) REPORTED LOSS OF FILE CONTAINING
DOCUMENTS RELATING TO THE TIME-
CAPSULE
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SHRI SAUGATA ROY (Barrack-
pore): Mr. Deputy-Speaker, Sir,
under Rule 377, 1 rise to draw the
attention of the House to tha reported
-move to wind up the Jute Corpora-

APRIL 20, 1078

it is because of the incapacity of the
present management and the wrong
pricing policies taken up by succes-
sive Governments. The successive
governments have glways not paid
the jute growevrs adequate price and
the Agricuitural Prices Commission
has never been favourable tp the jute
growers. So, this extreme gtep to
wind up the Jute Corporation is. not
called for and I want to request the
Government not to consider this step
at all.

(iil) ADVERSE EFFECT OF POWER gHORT-
AGE ON AURICULTURE AND INDUSTRIAL
PRODUCTION
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